IN THE CENTRAL ADWMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABAD

0A_560/94. | . Dt, of Order:5-5-94,

P.Sundara Rajulu

....Applicant
Vse

1. The Govermment of India,
represented by its Secretary,
Ministry of Human Resources
Development, Dept. of Women i&
Child Development, :

. Shastri Bhavan, Neu Delhi.

2, Dye.Technical Adviser, Govt. of India,
Gffice of Food & Nutrition Hoard,
Southern Region, Madras.,

3. 5ri N.S;Shankaraﬁ

«ssof8spandents
Counsel for the Applicant : Shri G.Bhiksﬁapathi
Coungel for the Respondents : Shri N, V.Ramana, Addl,.CGSC
CORAY 3
THE HOGN'BLE SHRI T;;HANDRASEKHAR REDDY 3 MEMBER (1)

THE HGN'BLE SHRI RLRANGARAJAN : MEMBER (A)

-co-2.
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Judgement
per Hon., Mr. T. Chandrasekhara Reddy, Member(J)} )

- .

This is an application.filed under Section 19 of the
Administrative Tribunals Act, 1985, to direct the respondent’
1 and 2 to continue the Petitioner as Demonstration Officer,
Food and Nutrition Extension Unit, Food and Nufrition Board,
Visakhipagnam;oq alternatively transfer him to any place in -

Andhra Pradesh or Tamilnadu in the interest{?f justice.

2. The applicant at present is working as Demonstration
Officer, Food and Nutrition Extension Unit, AndhralUniversity
Campus, Visakhapatnam, By the jmpugned order dated 21-4594‘ ‘
the appiicant ig”transferred from Visakhapatnam to Ludhiana
in the State of Punjabh, So the present OA is filed |
questioning the transfer of the applicantiyide order dated
21-4-1994 transferﬁghe applicant from Vigakhapatnam to
Ludhiana and for othgikiflieﬁﬁas indicated above,

3. We have heard at admission stage Mr, G. Bikshapathi,

learned counsel for the applicant and Sri N.V. Ramana,

learned counsel for the respondents.

) 4, During the course of hearing it was brought to our
notice that knowledge of loéal language is essential for
discharging the duties 6f Demonstration Officer -and the
applicant is conversant only with Tamil qnd English 1anguagq6
and that he will not be able to discharge the duties at
Ludhiana in the State of Punjab as Demonstration officer,

Food and Nutrition Extension Uni@, Cra WU W) 1 Lo 4 epo

@’\u\f‘t-—ﬂ“
5. It is also further brought to our notice by the learned
counsel for the applicant that the applicant is a heart

patient and that his son is having kidney problem, and 1if

| By a?—f
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1. The Secretary, Ministry of Human Resources
Development, -Dept., of Women & Child;development,
shastri Bhwvan, New Delhi (Govt. of India)

7 ‘w12, DeputysTechnicalsadviser, Govt!of ‘India, office
of Food & Nutrition Board, Southern Region Madras.
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3. One’ copy £6 Mr.G. Bikshapathi, Advoxate, 16- -749/% 41,
‘i ~1+ 4 y-RECE Course Road,. (01d ‘Malakpet,Hyderabad. .- +

4, One copy to Mr,NV, Ramana,Addl CGSsC,
Y[ s ol taes e aay nﬂ S + tay o}

S« One covy to lerary. C.h, T.,Hyderabad.

"t \1!" - 6,-Onie“copy ‘to *N.S ;Shankaran, Demorstrafion officer,
Govt, of Indla. Food & Nutritlon Board, Ludiana, Punjab State,
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the transfer order comes into effect that he and his
. family will be put to undue m%;ery.
‘6, _The applicant herein had,put in a representation
) _‘dated 30- 4-1994 to “the Competent authority as against the

transfer order dated 21-4-1994 The Competent authority

I - - -
*

4

the apﬁlicant. 'it is open to the Competent authority to

i | take {nto'conéidérdtion all the aspects and consider

whethér the applicant'should Se illowed to coéfinue eitﬁer

at Visakhapatnam or at any other-suitable place in Andhra

Pradesh or in Tamilnadu,

7. So in view of the above said facts and circumstances,

it would be appropriate to dispose of this OA at admission :

stage by giving appropriate direction so as to protect the Y‘
i

interests of the applicant and to sub-serve the ends of

justice, “fhe Competent authority shall pass appropriate

orders on the representation dated 30-4-1994 as early as g
possible. If the applicant continues to be aggrieved by
the orders passed by the Competent authority on the

’ representation of the applicant, the applicant would be at B

liberty to abproach this Tribunal afresh in accordance with

law, - ~——
AER, Coqe
8. In view of the facts and circumstancesﬂ we direct the

| re—g “ts
respondents not é% effect the transfer order dated 21-4-94

(LN Atﬁmﬂut-e’ D'Lf_n [T Com Ry R

until the representation of the a licant dated 30-4-94 is
91

decided,

9. OA is disposed of accordingly. No order as to costs,

a\;Jl~—‘“""—2ff' V“T” . (L,___J-{ﬂ¢w»-_];£b
)

(R. Rangarajan) (T. Chandrasekhara Reddy)
Member (Admn. } Member (Judl. !
Dated : May 5, 1994 L_,

Dictated in Open Court ‘
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sk Syerdy Q%m%ﬁ
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IN THE CENTRAL ADMINISTRATIVE TRIB J<AL
HYDERABAD BEUCH AT HYDERADARD

%

TEE HON'ELDE 1‘TR."S‘U‘S~T-—1;CE'-V.NEELADRI RAO
C VICE CHAIRMAN
\-—_-_‘—B

AND—

THE HON'BiE-MRA-B+GOREHE—+ MEMBER(AD)

THE FON'BLE MR.TQCHANDRASEKEAR REDDY
" MEMBER(JUDL)
AND
\_’__/

THE HON'BLE MR.R.RANGARAGAN @ M(ADMV)

Dateds S - 5 -1994

N
“GRBER/JUDGHENT.
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admltted and Interlm L&rectlons
Issued.

aricwed _ \_‘/’___d \
Disposed of with dlrectlogs\:w%@e
Dismi-ssed.

Dismissed as W1thdrawn. 7 s

“Caontral Mmsmstratwe Trihlnal
Dismissed for De atut. D“ GonTCH

‘Re jec¢ted/Ordered.|
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